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makes no representation or warranty as to the accuracy, completeness or correctness. In
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to any person on account of any action taken or not taken on the basis of this document.
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|T 5 HEREBY enacted as follows

- 1. (1) This Act miay;bs called the Unéranmafconnn
" (2) It shall be deemed o have come mlo{orce

gency Fund Acl, 20{)1 _ flOt.ltltle '%-ﬁ‘d" :
'on December 08 200‘ cdmmen

(a) ‘5the Fun‘ “rhigg the Uttaranchal Contrngency Fqnd estabhshbd "
(b} “Govemnor” meansthe Governor of Uttaranchal R
(€} . “the: Stale means the Slale of Uttaranchal L TR
- "‘Sta!e Govemmenf‘ means Ilhe State Govemment of Uttaranchal 2
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_ -In pursuarice of the-provisions of clause (3) of Article 348 of the Constitution of India; the
Governor is pleased toforder. the publicationof the following English translafion of The Uttaranchal
Contingency Fund Act (Amendment) Bill, 2003, Uttaranchal Adhlmyam Sankhya22 of 2003,

As passed by the Uttaranchal Legislative Assembly and assented to by.the Govetnoron .

06 January, 2004,

Short title and
Commencement

No. 490Nldhayee and Sansadlya Karya!2003
Datéd Dehradur, January 08, 2004

NOTIFICATION. -
Miscellaneous

THE UTTARANCHAL CONTINGENCY FUND ACT (AMENDMENT)
ACT, 2003 |
(UtrarancHaL Act 0. 18 oF 2003)

A

to provide for the increase in the credit of the Contingency'Fund for the State of the
Uttarancha! . : .

- AN
Act

- WheRrgss, clause (2) of Article 267 of the Constitution of india- provrdes. inter
aliia, that the Legrslaiure of a State may, by law, estabhsh a Conhngency Fund for
the State;

AND WHERES, it has become expedient to provide for the incfease in the
credit of the Contingency Fund of the State of Uttaranchal; ]

+ THEREFORE it is hereby enacted by the Uttaranchal ASSémbly in the Fifty-
fourth Year of Republic of India as follows ;-

1. {1) This Act may be called The Uttaranchal Contingency Fund (Amend-
ment) Act, 2003,

© {2) ltshalibe deemed to have come into force from thé date of promu!ganon
of the ordinance. . =~
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2. Insection 4 of The Uttaranchal Contingency Fund Act, 2001 (Actno. 02  Amendmentin

. . . wpe n saction 4 of the

of 2001 ) the word *Thirty” is substituted by the word "Eighty five". principal Act
2. (1) The Uttaranchal Contingency Fund Act (Amendment) Crdinance, 2003  Repealand

(Ordinance no. 9 of 2003) is hereby repealed; : Savings

(2) Notwithstanding such repeal anything done or any action taken under
the ordinance referred to in sub-section (1) shall be deemed to have been done or
taken under this Act were in force at all material imes.

By Order,

BHAROSI LAL,
Secrelary.
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